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the tabdble ~
Soil Conservation in Punjad () whether 180 contractors of the

8881, Shri Dalfit Siagh: Will the
AMnister of Food and Agriculture be
pleased to state the tots§ amount of
money allotted to the Punjab State
for soil conservation in the State for
the year 1839-60?

The Minister of Foed and Agricul-
ture (Bhri A P. Jain): A sum of
Rs 11 89 lakhs has been allotted for
Soil Conservation Schemes during
1959-60

Committee regarding fixing Standards
of Accounts in Head Post Offices
and RM.S Offices

3882. Shri Tangamant: Will the Min-
ister of Transport and Communica-
tions be pleased to state

(a) whether Government have con-
sidered the Report of the Committee
headed by Shr1 Madan Kishore re-
garding fixing standards for accounts
in Head Post Offices and RM S Offi-
ces,

(b) if so, what recommendations
have been implemented, and

(c) whether Government would
state the experience gamned in the
implementation of the recommendat-
10ns?

The Minister of Transport and Com-
munications (Shri 8 K. Patli): (a)
Yes

(b) and (¢) Orders have not yet
1ssued for implementing the Report
which 1s still under detailed exam-
nation

Strike at Bhilai Marshslling Yard

3883 Shri P C. Borooah: Will the
Minister of Railways be pleased to
state

(a) whether 5,000 labourers work-
mg on Bhilai Marshaling Yard went
on strke on the 18th April, 1959,

(b) the nature of their demands
and reasons for the strike, and

South-Eastern Railway also went on
strike?

The Deputy Minister of Rallways
(Shri Shahmawazx Khan): (a) No
labourers working in Bhilai Yard or
elsewhere under the control of the
South Eastern Railway went on strike
on 13th Aprl, 1959 or near-about

(b) Does not arise

(e¢) Contractors working on  the
construction projects mostly stopped
work on 13th and 14th April, which
incidentally happened to be holidays
observed by labour 1n connection with
Baisakh:

12 hrs.
PAPERS LAID ON THE TABLE

- RerorT of RMS ComwMrrriz

The Minister of Transport and Com-
munications (Shrl 8 K, Pati): Sir, I
beg to lay on the Table a copy of the
Report of the RMS Commuttee, 1958
[Placed in Library See No LT-1400/

59]

Rice-MiLLiNG INDUSTRY (REGULATION
AND LicENsING) RuLes

The Deputy Minister of Food angd
Agriculture (Shri A M. Thomas):
Sir 1 beg to lay on the Table, under
sub-section (4) of section 22 of the
Rice-Milhng Industry (Regulation)
Act, 1958, a copy of the Rice-Milling
Industry (Regulation and Licensing)
Rules, 1959, published m Notification
No GSR 510 dated the 22nd April,
1958 f{Placed n Library See No
LT-1401/59)

NoTiFicATIONS UNDER THF ESSrATIAL
Commoprries AcT

Shrei A M Thomas: Sir, ] beg to
lay on the Table, under sub-section
(6) of section 3 of the Easential Com-
modities Act, 1955, a copy of each of
the following Notifications-

(1) GSR No 451 dated the 18th
Apri), 195§, making certain

(4
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further amendments to the
West Bengal Rice (Move-
ment control) Order, 1958

(n) GSR. No 452 dated the 21st
Apnl, 1089
() GS.R No. 504 dated the 25th
April, 1859 making certan
amendment to the Delhj
Wheat (Export control) Order,
1950 [Placed in Library. See
No. LT-1402/59].

DIRECTIONS ISSUED BY THE
SPEAKER UNDER THE RULXES
OF PROCEDURE

Sardar Hukam Singh (Bhatinda):
Sir, 1 beg to lay on the Table a copy
each of Direction No 101A and an
amendment to Direction No 59 is-
sued by the Speaker under the Rules
ot Procedure and Conduct of Busm-
ness 1in Lok Sabha

12:02 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, 1 have to report the
following messages received from the
Secretary of Rajya Sabha.—

(1) ‘In accordance with the pro-
visions of rule 125 of the
Rules of Procedure and Con-
duct of Business in the Rayya
Sabha, I am directed to mform
the Lok Sabha that the Rajya
Sabha, at ity sitting held on
the 28th Apnl, 1858, agreed
without any amendment to
the Indian Lighthouse
(Amendment) Bill, 1939,
which was passed by the Lok
Sabha at its sitting held on
the 23rd April, 1959°

(2) ‘In accordance with the pro:

visions of sub-rule (8) of
rule 162 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, I
am directed to ceturn here-
with :the Researve Bank of
india (Amendment) Bill,

to a Matter of
Urgent Public
Importance

1989, which was passed by the
Lok Sabha at 1its sitting held
on the 20th April, 1959, and
transmitted to the Rajya
Sabha for its recommend-
ations and to state that this
House has no recommenda-
tions to make to the Lok
Sabha in regard to the sad.
B’

12.03 hrs.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

HUNGER STRIKE UNDERTAKEN BY SOME
WORKERS OF THE AJUDHIA TExTILR
Mnls, DELHI IN CONNECTION TR
THEIR DEMANDS,

Shri Radha Raman (Chandni
Chowk). Sir, under rule 197, I beg to
call the attention of the hon Mimster
of Labour and Employment to the fol-
lowing matter of urgent public im-
portance and I request that he may
make a statement thereon'—

Hunger strike undertaken by
some workers of the Ajudhia Tex-
tile Mills, Delhi 1n connection with
their demands

The Deputy Miaister of Labour (Shri
Abid AlU): Sir, Shr1 Brahm Prakash,
MP, met the Labour Minister on the
8th April, 1859, along with the Gene-
ral Secretary and four other office-
bearers of the Textile Mill Mazdoor
Sangh, Delhs, and handed over to um
a representation concerning grievances
of the workers of the Ajudh.a Textile
Mills, Dells They were wnformed
that necessary action would be taken
urgently 1n consultation with the
authorities concerned

Shn Brahm Prekash, MP and
Sucheta Kripalani, M P., met m¢ along
with six representatives of the Textile
Mill Mazdoor Sangh on 28rd April
1859. The General Manager of the
Ajudhia Textile Mills was also invit-~
ed at this meeting



